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CENTRAL ADMINISTRATIVE TRIBUNAL
FRINCIPAL BENCH '

0.A.No. 2084 of 1996

FRIDAY THIS THE 20TH DAY OF SEPTEMBER, 1996

CORAM
HON'BI MR.IUSTICE CHETTUR SANKARAN NAIR, CHAIRMAN

HON'SLE MR. R.K. AHODJA, ADMINISTRATIVE MEMBER

Shri Dilkwar Singh h

son of Shri Hazari Llal

r/o Villge Bahu Akbarpur, o

Dist. Rohtak, Haryana. , eeess Applicant

(By Advocate Mr. N.S.Dalal)
Vs,

1. The Commissioner of Police,
Folice Headrguarters,
IP Estate, New Delhi.2,

2. The Principal,
Police Training Schonl,
Kharodakalan, New Delhi. «es Respondants

/

wThe appllcatlar having been heard on 20. J.1906

the Tribunal on the same daycklivered the Folloulng:
ORD E R

CHETTUR SANKARAN NAIR(3J), CHAIRMAN

_Applicant complains that his réquast far
relnetatement has fallen on deaf esars. It is his
case that asven a naotice sent by anAdvoqate on
12,3.1596 on behalf of applicant (Annexure-D) has
not been cognised by ﬁespondent No.2. We dirsct
second respondent to consider the representation

made on behalf of applicant in Annexure.D, pass
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kﬁ: a speaking ordér thereon within six ueeks from.

today and communicate the sams to applicant. B

. 2. " Applicant will produce a copy of this
ordezr, and a cdpy of this applicaﬁion heforé
-cecond respondent,‘uﬁo shall acknoul edge the saméu
ahd applicant‘shall-lodge the acknouwledgment with
the Registry of this Tribunal, The Registry will
append the same to the récord&L
3. | Original Applicationnis alloued to ihe
extant hareinbefore»mentioned. No coaxs,

Dated the 20th Septembar, 1996.
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